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O R D E R 

13.03.2020  The Counsel for Respondent wants time to file Reply. Reply 

may be filed within two weeks. Rejoinder, if any, may be filed within a week 

thereafter.  

 List the Appeal ‘for admission (after Notice)’ on 15th April, 2020 along 

with Company Appeal (AT) (Ins) No.293 of 2020.  

 Interim Order to continue till then.   

  

 
     [Justice A.I.S. Cheema] 

      Member (Judicial) 

 
 
 

(Justice A.B. Singh) 
Member (Judicial)  
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Member (Technical) 
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